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Mew Delhi, this the 15th dav of January, 2004
Hon bie Sh. Sarweshwar JTha, HMember (&)

Sh. Jaibir Sinah,
Ex ., Conatable No, 377
ek Ty Bn. Delhi,
/0 Sh. fnoop Singh
YVillage Gitorni, House pNo.72
P.S. Mehrauli, South Delhi,
New Delhi-30
s eeBDDLicAant
By Advocate $h. A.K.Rhagat)

Govt, of NCT of Delhi through

1. The Chiet Senretary
Govi. of NCT of Delhi
5. Sham Nath Maraga, New Deihi.

The Commissioner of Police
Police Headouarters
IP FEatate, New Delhi.

fand

3. Denuty Commissioner of Police
IV RBn, D&P, Delhi.
v w Respondents
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Shri _Sarweshwar Jdha,

The applicant has preferred this O/ with praver that
the respondents be directéd o consider and finalise his
case for arant of compassionate allowances in accordance with
the relevant rules and instructions on the aubject and to

allow him all other conseauential benetits and costs.,

7. On  perusal of the Oa, it is observed that the
applicant, had heen initially anpointed by the respondents in
the wvear 19A32 under Delhl Police fact, 1973, His services
wWerea, vhoweverp terminated in November, 1985, While he had
earlier submitted representations to the resnondents and also
filed application/petition with this Tribunal as well as with
the Hon ' ble $Upremﬁ Court against the termination of his

saervices and the same had been rejected by  the Hon'bie
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Courthribunal on the around as mentioned in the relevant
paragraphs of his 04, he has now requested thath he Should.be
éllowed compasgionéte allowances for the period of service
T hat, he has.  renderead, He has not submithed any
representation to the respondents on this subject earlier and
has instead approached this Tribunal for the =said ralief.

3. Under these circumstances and having regard to the
facts and éircum%tances of This case, T am inclined to
dispose of this 0Aa at the admission stage itself without
imsuing notice to the respondents with directions *o them

that they consider this 0A as a representation and dispose it

of by issuing a reasoned and speaking order within & bperiod
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of four months from the date of receipt of a copy  of  this

\

arder,

4, The 04 Thus stands disposed of in terms of the
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above directions.





